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Annexture 1
The Details of requirement mentioned in Column no 3 by heading-
"Details of immovable assets" in regard to (i} Agricultural Land belong to
Sri Shyam Bihari Prasad

Location Palice Station Area Purchase Date | Market value
Bigha-katha-dhur

Bherihari Adapur 00-03-09 01.12.1977 72960.00
00-01-00 01.12.1977 22200.00
00-01-05 01.12.1977 28380.00
00-01-04 01.12.1977 27360.00
00-01-00 14.07.1977 22200.00
00-01-07 14.07.1577 38400.00
00-01-02 01.12.1977 25200.00
00-05-10 05.11.1985 115200.00
00-05-10 09.11.1985 115200.00
00-01-07 14.07.1977 38400.00
00-01-00 12.08.1977 22200.00
00-01-00 10.03.1981 22200.00
00-03-05 26.09.1979 69600.00
00-03-05 26.09.1979 69600.00
00-03-05 27.09.1979 £9600.00
00-02-03 27.09.1979 50400.00
00-01-08 27.09.1974 31440.00
00-01-00 24.05.1982 22200.00
00-02-05 24.05.1987 44400.00

Dubha Darpa
00-04-00 30.07.1985 91200.00

Total [02-05-0 ]
o Lz Belong ara Devi am Bihari Prasad
Purchase Date |Market value |
Imalwa Adapur 01-14-17.5 17.06.2001 690000.00



Annexture 2
The Details of requirement mentioned in Column no 3 by heading-

"Details of immovable assets” in regard to {ii) Non-Agricultural Land belong to
Sri Shyam Bihari Prasad

|E:|cattlun IPolice Station |Area _|Purchase Date |Market value |

Kaurihar Raxaul
00-00-16 14.11.1995 111600.00
00-01-13 27.10.19495 229200.00
00-00-13 13.09.1996 93600.00
00-00-13.5 13.09.1996 8951&0.00
00-00-13 13.09.1996 93600.00
00-00-13 13.09.1956 93600.00
00-00-13 13.09.1996 93600.00
00-00-13 13.09.1996 93600.00
00-00-03 13.09.1996 22200.00
00-00-02.5 10.01.1994 20160.00
00-03-05 10.01.1994 438000.00

Koriya Tola 00-00-10.5
(2363 Sft) 26.04.1982 _720000.00

Total [00-10-8.5 |

The Details of requirement mentioned in Column no 3 by heading-

2 ils of im " in rd to (ii} N ricultural Land be to
Tara Devi W/o Shyam Bihari Prasa
|Locattion |Police Station |Area |Purchase Date |Market value |
Koriya Tola Raxaul 00-00-10.5 05.03.2007 840000.00
Kaurihar 00-00-09.5 31.01.1989 65600.00
00-00-03 08.03.1989 13800.00
00-02-10 10.01.1994 318000.00
Laxmipur 00-00-19 12.09.1997 120000.00
Total [ 00-04-12 i




Annexture 3

Details Of Commercial Building Belongs to Tara Devi W/o Shyam Bihari Prasad

| Locattion |Police Station |Area |Purchase Date  |Market value |
Kaurihar Raxaul 3375 sk 10.01.1994 720000.00

Details Of Residential Building Belongs to Shyam Bihari Prasad

Locattion Police Station |Area Purchase Date _|Market value |

Mandawali Mandawali

Chandan Bihar Deihi 500 Sft '8.2011 4200000.00

Bherihari Adapur 2925 Sft Inherited 2200 600000.00
sft

esidential Building Belongs to Tara Devi W/o Shyam Bihari Pra

Police Station |Area Purchase Date |Market value |

Koriya Tola 900 Sft 01.09.1997 560000.00



Annexture 4

B.nk Details in the Name of Shyam Bihari Prasad

|

|  BankName | Place | IntheNameof |Account Number| Balance
State Bank Of India  Raxaul Shyam Bihari Prasad 31444738180 27764.00
State Bank Of India  Raxaul Shyam Bihari Prasad 10973215846 13070.00
State Bank Of India  Raxaul Shyam Bihari Prasad 10973199821 10256.00
State Bank Of India Patna Shyam Bihari Prasad 10839465084 21600.00
State Bank Of India  Raxaul Shyam Bihari Prasad HUF 34546482887  1436933.00
State Bank Of India  Raxaul Hote Trash International 31666455036 S47890.00
| TOTAL | 2057513.00 |

Bank Details in the Name of Tara Devi W/o Shyam Bihari Prasad

| Bank Name | Place | In the Name of | Account Number| Balance |
State Bank Of India  Raxaul Tara Devi 32173213356 560621.00
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